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SLP(C) No. 9895 OF 2000
| TEM No. 1A Court No. 10 SECTI ON | VB

SUPREME COURT OF | NDI A
RECORD COF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (G vil) No.9895/2000

(From the judgenent and order dated 09/02/2000 in LPA 386/98
of The HI GH COURT OF PUNJAB & HARYANA AT CHANDI GARH)

PRATAP SI NGH Petitioner (s)
VERSUS
STATE OF HARYANA & ORS. Respondent (s)
Wth

SLP( C) No. 10512/ 2000
(Heard by Hon’ble Raju and Patil, JJ.)

Date : 23/09/2002 These Petitions were called on for pronouncenent
Judgnent t oday.

CORAM :
HON BLE MR JUSTI CE DORAI SWAMY RAJU
HON BLE MR JUSTI CE SH VARAJ V. PATIL
For Petitioner (s) M. Manzoor Ali, Adv.
M. Dinesh Kumar Garg, Adv.

For Res Nos.4,8 & 9 M. Satya Mtra Garg, Adv.

for Har. Public M. Bal bir Singh Gupta, Adv. (NP)
Servi ce Conmmi ssi on

State of Haryana Ms. Raj Rani Dhanda, Adv. for
M. J.P. Dhanda, Adv.

M. Prem Mal hotra, Adv. (NP)

M . H manshu Shekhar, Adv. (NP)

Res. No. 6 M. S Chandra Shekhar, Adv. (NP)

ORDER
R I To...... To...... To...... To...... To...... T J
SP2

Hon’ble M. Justice Shivaraj V. Patil pronounced the
Judgment of the Court dismssing the special |eave petitions in

terns of the signed Judgnent. No costs.
. SP1
(D. L. Chugh) (K. K. Chadha)
Court Master Court Master

Non-reportabl e signed Judgnent is placed on the file



